
Veneteda CPB Grc) 
STATE OF GOA 

Reg No 01 
Date 

GOVT 

BEFORE THE NATIONAL GREEN TRIBUNAL 

VS, 

WESTERN ZONE BENCHPUNE 

VERNON RODRIGUES. 

GCZMA AND ORS ****** 

APPEAL 143/2024(WZ) 

APPELLANT 

RESPONDENTS 

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 1 

1, MR. JOHNSON BEDY FERNANDES, adult, being the 

Member Secretary, Goa Coastal Zone Management Authority, 

having my office at: 4 Floor, Dempo Towers, Patto, Panaji, Goa, 

do hereby solemnly affirm and state as under: 

1. I say that I am the Member Secretary of the Respondent No. 1 

Goa Coastal Zone Management Authority (hereinafter referred 

to as GCZMA) in i.e. Respondent No.l, and am authorised to 

affirm the present reply affidavit on its behalf. I have 

9 
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BEFORE 

THE 

NATIONAL 

GREEN 

TRIBUNAL 

0TAR W
ESTERN 

ZONE 

BENCH 

PUNE No:301 STATE 
OF GOA Venelteda 

CP PB 
Gracias 

APPEAL 

12 G
O

V
T A

PPELLA
N

T 

VERNON 
RODRIGUES. 

VS. 

RESPONDENTS 

G
CZM

A
 

AND 
ORS 

A
FFID

A
V

IT 
IN 

REPLY 

ON 

B
EH

A
LF 

OF 

R
ESPO

N
D

EN
T 

NO. 
1 

I, M
R. 

JO
H

N
SO

N
 

BEDY 

FERNANDES, 

adult, 

being 

the 

M
ember 

Secretary, 

Goa 

Coastal 

Zone 

M
anagem

ent 

A
uthority, 

having 
mny 

office 
at: 
4" Floor, 

Dempo 

1. I say 
that 
I am 
the 

Member 

Secretary 
of the 

Respondent 
No. 
1 

Goa 

Coastal 

Zone 

M
anagement 

Authority 

(hereinafter 

referred to 
as GCZM

A) 
in i.e. 

Respondent 

No.1, 

and 
am 

authorised 
to 

affirm
 

the 

present 

reply 

affidavit 
on its 

behalf. 
I have 

143/2024(W
Z) 

Towers, 

Patto, 

Panaji, 

Goa, 

do hereby 

solemnly 

affirm
 

and 

state 
as under: 
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JAR 
Res STATE 

27 

exam
ined 

the 

relevant 

records 

available 
in m

y 

office 
in respect 

of the 

order 

dated 

21/03/2024 

passed 
by 
the 

GCZM
A 

and challenged 

before 

this 

Hon 
'ble 

Tribunal 
in the 

above captioned 

Appeal 
and 
am 

affirm
ing 

the 

present 

Reply 

Affidavit 

based 
on 
the 

sam
e. 

Nothing 
in 
the 

present 

Reply 

Affidavit 

may 

be 

deem
ed 

to 
be 
an 

adm
ission 

of 

any 
of the 

contents 
of the m

em
orandum

 
of the 

above-captioned 

Appeal. 

Nothing 
in the 

m
em

orandum
 

of the 

above-captioned 

Appeal 

may 
be deem

ed 

to 
have 
been 

I say 

and 

subm
it 

that 

this 

A
ppeal 

has 

been 

filed challenging 
the 

order 

dated 

21/03/2024 

passed 
by the 

present Respondent 

i.e. 

Goa 

Coastal 

Zone 

M
anagem

ent 

A
uthority 

(G
C

ZM
A

) 

which 
is 

annexed 
at Page 

No. 
34 
to the 

A
ppeal. 

I say 

that 

vide 

the 

said 

order, 

the 

G
CZM

A
 

had 

directed 
the 

Appellant 

to
 

dem
olish 

the 

structures 

A
,B,C,E,F,G

,H
 

shown 
on 

the 

survey plan 

dated 

04/07/2022 

situated 
in 
the 

property 

bearing 

Survey 

2. 

10 

adm
itted 

for 

m
ere 

want 
of 

specific 

denial. 

No.135/7 
of Candolim

 

village 

and 

further 
to 

restore 
the 

land 
to 

its 

original 

condition 

within 

30days 

from
 

the 

date 
of 

receipt 
of 

the 
order. 
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I deny 

that 
the 

present 

Respondent 

has 

passed 

the 

said order 

without 

appreciating 
the 

facts 
of the 

Appellant. 
I deny 
that 

the 

present 

Respondent 

did 
not 

grant 

opportunity 
of 

hearing 
to 

the 
Appellant. 

3. 

I say 

that 

based 
on 

the 

com
plaint 

received 

from
 

the 

com
plainant 

i.e. 

Respondent 

No.3 

herein, 
the 

present 

Respondent 

carried 

out 

the 

site 

inspection 

on 22/03/2022 

wherein 

the 

Appellant 

did 
not 

allow 
the 

officials 
of the 

present 

Respondent 
to 

take 

m
easurem

ents 
of the 

structures 

situated 
in 

Survey 

N
o.135/7 

of C
andolim

 

village. 
I say 

that 
it was 

noted 
by 

the 

inspecting 

4. 

I say 
that 
at the 
site 

inspection 
on 15/06/2022, 
it 

was 

noted that 

there 

were 

new
 

as well 
as 

old 

structures 
on 

site.The 

Areas 
of 

the 

structures 

were 

noted 

11 

team
 

that 

there 

were 
14 

shops 
in 

front 

face 
of the 

building 
of 

masonry 
structure 
with 

perm
anent 

plinth. 

as 
A

 

(400sqm
), 

B: (600sqm
), 

C
 

(360 sqm
), 

D: (214 

sqm
), 

E: (52 

sqm
), 

F: (119 

sqm), 
G: (92.50 

sqm), and 
H: (140 

sqm). 

5. 
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The 

Appellant 
was 

furnished 

copies 
of 
the 

Site 

Inspection 

Report 

and 

asked 
to prove 

that 
the 

structures 
are 

standing 

prior 
to

 

6. 

1991. 

The 

Appellant 

produced 

three 

electricity 

bills 
to 

show
 

that 

the 

structures 

are 

standing 

prior 
to 

1991.The 

bills 

bear 

m
eter 

nos 

550, 

55I 

and 

179. 

The 

Appellant 

further 

stated 

that 

the 

energization 

date 

show
s 

as 1980-81.H
ow

ever, 

upon 

perusal,only 

tw
o 

bills 

having 

nos. 

550 

and 

551 

were 

produced 
to 

the 

A
uthorityi.e. 

the 

present 

Respondent 

and 

there 
is 
no 

connection 

b
etw

een
 

th
e 

structures 

and 

th
e 

m
eter 

num
bers. 

7. 

then 

appearing 

for 

the 

I say 

that 

Ady 

Lobo 
at the 

hearing 

on 

22/12/2023 

(378"G
CZM

A
 

M
eeting]who 

was 

Appellant 

filed 
an 

application 

producing 

additional 

docum
ents 

an 

a 
8. 

I say 

that, 
the 

present 

Respondent 
in its 

381"M
eeting 

held on 

11/01/2024; 

decided 

that, 

based 
on the 

complaint 

received 

from
 

Judith 

Rodrigues, 
i.e. 

Respondent 

No.3, 

the 

answering 

copy 
of which 

was 

served 
on 

Respondent 

No. 
3. Subsequently, 

the 
m

atter 
was 

posted 
for 

orders 
on 

11/01/2024. 

Respondent 

had 

carried 

out 
a site 

inspection 
on 

22/03/2022; 

9. 
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wherein 
the 

Appellant 
did 
not 

allow
 

the 

officials 
of the 

GCZM
A 

to 
take 

m
easurem

ents 
of the 

structuresin 
question.Subsequently 

the 

present 

Respondent 

issued 
a SCN 
to 
the 

Appellant 

stating 
the 

illegalities 

observed 

and 

sought 

for 

reply 

with 

directions 
to 

rem
ain 

present 
for 

personal 
hearing. 
The 

Respondent 
failed 
to 

rem
ain 

present 

hence 
the 

Authority 

decided 
to 

seal 
the 

property 

with 
a direction 
to 

PW
D

 

and 

Electricity 

departm
ent 

to 

disconnect 

the 

connection 
to 
the 

structures 
in 
Sy. 

No. 

135/7 
of Candolim

 

Village. 

The 

property 

was 

sealed 
by 
the 

Deputy 

Collector 

and 

report 

was 

subm
itted 

to 
the 

present 

Respondent. 

The 

A
ppellant 

10. 

I say 

that 
at the 

site 

inspection 
it was 

noted 

that 

there 
are 

new
 

as 

well 
as old 

structures 
on 

site 
as specified 
in 

th
e 

order 
13 

m
oved 

an 

application 
to 

review
 

the 

order 
of 

sealing 

stating 

that 

he 

would 

cooperate 

with 
the 

inquiry. 

Subsequently, 

the 

Authority 

in 

M
eeting 

the 

present 

Respondent 

decided 
to

 

deseal 
the 

property 

and 

hold 
a fresh 

Site 

Inspection 

hence 

disposing 

the 

recall application 
of the 

Appellant.The 

SCN 

and 

report 
of 
the 

Deputy Collector 
are 

hereto 

annexed 
and 

m
arked 

as 

Annexure 

A
C

olly'. 
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marked 

and 

marked 
as Annexure 
A

 
of the 

paper 

book 
of 
the Appellant. 

11.l 
say 

that 

fromn 
the 

structures 

identified 
by 

the 

inspecting 

team
 

of the 

G
CZM

A
 

the 

structures 
at D

 
is 

figuring 
on 
the Survey 

Plan 
of the 

DSLR 

which 

proves 
that 
the 
old 

house since 

depicted 
on 
the 

Survey 

Plan 

proves 
that 
the 

Structure 

was 

standing 

prior 
to 

1991l 

and 
is term

ed 
as a legal 

12.I 

further 
say 

that, 
the 

present 

Respondent 

noted 

that 

part of 
the 
residential 

house 
was 

used 

com
m

ercially 
for 

which they 

have 

produced 
the 

excise 

licence 

which 

bore 

House No 
368 

14 

structure.The 

Survey 

Plan 
is 

hereto 

annexed 

and 

m
arked 

as 

"A
nnexure 

B
 

which 
was 

connected 
to the 

Meter 

bearing 
no 

551. The 

Letter 

from
 

the 

Village 

Panchayat 
of Candolim 

dated 17/01/2023; 

clearly 

states 

that 

the 

house 
no 

368 

was 

recorded 
in the 

nam
e 

of Balkrishna 

Bhat 
in 
the 

year 

1988 89 
and 

subsequently 

transferred 
to 
the 

nam
e 

of Laxim
ikant 

G. Bhat 
as per 
the 

records 

maintained 
by 

the 

village 
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Panchayat 
of Candolim. 

However, 
the 

House 
no 
368 

never belonged 
to 
the 

Appellant 
as claimed 
by him. 
In 

view 
of 

the 

discrepancies 

pointed 
out 
by the 

Respondent 
No.3 

herein, 
by 

way 
of documentary 

proof 
that 
the 

House 

Nos. 

do not 

belong 
to the 

Appellant 
, and 
in view 
that 
the 

electricity 
bill 
and 
the 

excise 

letter 
are 

inter 

connected 
by 

the 

house 

num
bers, 

thedocum
ents 

produced 
by 

the 

13.I 
say 

that 
the 

Appellant 

has 

failed 
to 

produce 

docum
ents 

to 

prove 
that 
the 

structures 

were 

erected 

prior 
to 

1991. 

14.I 
say 
that 
the 

Respondent 

sought 
to rely 
on the 

order 
of the 

Block 

Developm
ent 

Officer 

bearing 

case 
no. 

BDO-BA
R/201(A

/4/2022 

filed 
by 

Judith 

Rodrigues 
vs 

Village. Panchayat 
of Candolim

 

and 

Vernon 

Rodrigues; 

upon 

perusal 
of 

the 

order 
it is noted 

that 

the 

sam
e 

is 

irrelevant 
to 

15 

Appellant 

cannot 
be 

taken 
into 

consideration 
to determine 

that 
the 

structures 

were 

standing 

prior 
to 

1991. 

decide 
the 

legality 
of the 

structures. 

However, 
it is noted that 

the 

BD
O

 

has 

stated 

that 

the 

Appellant 

has 
a house bearing 

House 
no 

483 

and 

that 
it belongs 
to

 
the 

father 
of 
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new 

House 

No. 

483 

the 

Appellant. 
As 
per 
the 

demand 
and 

collection 

register 
it 

bore 

old 

house 

no 

31/5. 

Respondent 

no 
3 has 

also 

produced 
a letter 

issued 
by 
the 

Village 

Panchayat 

dated 17/01/2023 

stating 

that 

the 

corresponds 
to 

old 

House 
No 

31/5(old) 

and 

was 

existing 

since 

1972-73. 

However, 
the 

Appellant 
has 

not 

relied 
on 

this 

house 

num
ber 

to 

prove 

the 

legality 
of his 

structures. 

There 

being 
a discrepancy 
in 
the 

house 

num
bers 

and 
the 

A
ppellant 

not 

having 

com
e 

clear 
on the 

docum
entation 

part 
to 

prove 

that 

the 

structures 

are 
in 

existence 

prior 
to 

"D
". 

15.Itherefore 

say 

that, 
the 

G
CZM

A
 

in 

exercise 
of the 

pow
ers conferred 

under 

Section 
5 of the 

Environment 

(Protection) 

Act, 

1986 

(Central 

Act 
29 
of 1986) 

read 

with 

sub-rule 
(3) 

(a) 
of Rule 
4 of the 

Environm
ent 

(Protection) 

Rules 

1986, 
b 

1991, 

give 
a ground 
to 

issue 

dem
olition 

order 

against 

the 

structures 

A
,B,C,E,F,G

,H
 

structures 

show
n 

on 
the 

survey plan 

dated 

04/07/2022 

and 

discharge 

order 

against 
the 
old 

structure 

show
n 

on the 

plan 

dated 

04/07/2022 

m
arked 

as 

283



and 
read 

with 

power 

vested 

with 
the 

GCZM
A 

vide 
Order 

S.O. 

6071¬
 

dated 

27/12/2022 

issued 
by 
the 

M
inistry 

of 

PA
R

A
W

ISE 
REPLY

 As 
far 
as paragraphs 
Ito 
10 
are 

concerned, 

those 
are 
the 

1) 

personal 

factsstated 
by 
the 

Appellant. 

As 
far 
as paragraphs 

No. 
11 
to 
13 

&
15, 

16 

are 

concerned, 

these 
are 

facts 
on 

record. 

11) 

As 
far 
as 

paragraphs 

No. 

14 
is concerned, 

the 

Respondent 
No 
1 subm

its 
that 
the 

reply 
has 

been 

duly considered 
by 
the 

Authority 

and 

only 

thereafter 
the 

A
uthority 

has 

taken 
a conscious 

decision 
to 

pass 
the 

directions. 

iii) 

As 
far 
as paragraphs 

No. 
17 
is concerned, 
the 

Authority 

was 
of the 

opinion 

that 
the 

Respondent 

was 

driving 
the 

benefits 
of the 

area 
in 

question 

and 

hence 

the 

need 
to 

iv) 

17 

Environment 
&

 

Forests, 

Government 

of India, 
the 

GCZM
A 

passed 
the 

im
pugned 

order. 
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V) 

vi) 

vii) 

issue any notices to the co-0ccupants of the property 

did not arise as the Authority also felt the Appellant was 

resorting to delay tactics for the Authority to arrive at a 

decision. 

As far as paragraph 18 is concerned, the present 

Respondent has nothing to comment as it is a personal 

facts and does not concern the answering Respondent. 

As far as paragraph No. 19 is concerned, the present 

Respondent has dealt with the issue of electricity bills, 

excise licence, house tax receipts extensively in the 

impugned order observing why these documents cannot 

be taken into consideration to determine that the 

structures were standing prior to 1991. 

As far as paragraph No. 20 is concerned, the present 

Respondent states that the Appellants are relying on the 

RSI maps prepared upon the directions of the Hon'ble 

High Court. However, the 14 shops are not shown on 

18 
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19
 

xi) 

Ap
pe

lla
nts

 

have
 

fail
ed to

 
est

ab
lish

 by
 

way of
 bef

ore
 the 

Au
tho

rity
 and hav

e 

rig
htl

y 

co
nc

lud
ed

 that
 the 

rep
lies

 and 

do
cum

ent
s 

pro
du

ced
 by

 
the 

Ap
pel

lan
ts 

pro
of. The 

pre
sen

t 

Re
spo

nd
en

t has dea
lt with

 all the 

Re
spo

nd
en

t 

sta
tes

 

that the 
Ap

pe
lla

nts
 are put to

 
stri

ct 

A
s 

far as
 

pa
rag

rap
h No. 26

 
is

 
co

nc
ern

ed
, the 

pre
sen

t 

X
) 

Ap
pe

lla
nt 

to
 

stri
ct 

pro
of 

the
reo

f. 

pre
sen

t 

ix) 

Re
sp

on
de

nt 

sta
tes

 

that
 the 

co
nte

nts
 are true
 and 

co
rre

ct 

A
s 

far as
 

par
agr

aph
 No. 22

 
is

 
co

nc
ern

ed
, the 

pre
sen

t 

Date eOA
 

str
uc

tu
re

s 

wer
e 

sta
nd

ing
 

pri
or to

 
19

91
. 

ca
nn

ot be
 

tak
en into

 

co
ns

id
er

ati
on

 to
 

de
ter

m
in

e tha
t the 

the 
im

pu
gn

ed
 

ord
er 

ob
ser

vin
g why the
se 

do
cu

me
nts

 

Re
sp

on
de

nt has dea
lt with

 the 
do

cu
me

nts
 

ex
ten

siv
ely

 in
 

vii)
 A

s 
far as

 
pa

rag
rap

h No. 21
 

is
 

co
nc

ern
ed

, the 
pre

sen
t 

aft
er 

199
4. 

the plan
 

hen
ce the 

str
uc

tur
es are 

ille
ga

l and 

com
e up

 

Re
sp

on
de

nt 

den
ies

 the 

co
nte

nts
 and put

s the 

A
s 

far as
 

pa
rag

rap
h No. 23, 24

 
and 25

 
is

 
co

nc
ern

ed
, the 
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20
 

ad
eq

ua
te 

no
tic

e and fair
 

he
ari

ng
 in

 
the 

ma
tte

r. 

den
ied

. It
 

is
 

den
ied

 that
 the 

xii
i) A

s 

far as
 

pa
ra

gr
ap

h 29
 

is
 

co
nc

er
ne

d the 

co
nt

en
ts are D

em
ol

iti
on

. 
to

 
En

vir
on

m
en

t 

vio
lat

ion
s 

hen
ce 

pas
sed

 the 

Or
der

 of
 

A
ut

ho
rit

y 

ca
nn

ot 

co
ns

id
er

 the 

em
oi

tio
ns

 

wh
en 

it 
com

e 

reg
ula

tio
ns

 

can
no

t be
 

lig
htl

y 

co
nd

on
ed

". 

He
nce

 the 

the 

co
as

tal
 

are
a. 

C
on

str
uc

tio
n 

rai
sed

 in
 

vi
ol

ati
on

 of
 

suc
h 

in
 

the 
int

ere
st of

 
pro

tec
tin

g 

en
vir

on
me

nt and 
eco

log
y in

 Co
ast

al 

Re
gu

lat
io

n 

Zon
e 

no
tif

ica
tio

ns
 

hav
e 

bee
n 

iss
ue

d Ho
n'b

le 

Su
pre

me
 

Co
urt

 of
 

Ind
ia has held

 

tha
t, 

"Th
e 

O
f 

Goa And Ors 

{A
pp

ea
l 

(ci
vil

) 

96
0-9

61
 of

 
200

2} the M
or

eo
ve

r, in
 

Pi
ed

ad
e 

Fi
lo

m
en

a 

Au
tho

rity
. 

199
1 and 

see
ks to

 
rely

 on
 

the 

Ord
er 

pas
sed

 by
 

the do
cu

me
nts

 that
 the 

str
uc

tur
es

 

wer
e 

co
ns

tru
cte

d 

pri
or to

 

Ap
pe

lla
nts

 

wer
e not 

giv
en 

G
on

sa
lv

es
 vs

 
Sta

te 

no
 

co
nn

ec
tio

n to
 

pro
ve the 

leg
ali

ty of
 

the 

Str
uc

tur
e. 

pre
sen

t 

Re
sp

on
de

nt
 

doe
s not wis
h to

 
co

mm
en

t as
 

it has 

xii)
 A

s 
far as

 
pa

rag
rap

h No. 27
 

28
 

&30 

is
 

co
nc

ern
ed

, the 
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21
 

ca
pti

on
ed

 

Ap
pe

al.
 

No
thi

ng
 

fals
e has bee
n 

sta
ted

 

her
ein

. av
ail

ab
le 

in
 

res
pe

ct of
 

the 

iss
ue 

inv
olv

ed
 in

 
the 

abo
ve 

kn
ow

led
ge

 and 

be
lie

f, 

wh
ich

 is
 

bas
ed on

 

the 

rec
ord

s 

that
 is

 
sta

ted
 in

 
this

 

Af
fid

av
it is

 
Tru

e to
 

the bes
t of

 
m

y 

1,
 

the 
de

po
ne

nt 

ab
ov

e-n
am

ed
 do

 
so

lem
nly

 

aff
irm

 

that
 all 

V
ER

IF
IC

A
TI

O
N

 

DE
PON

EN
T 

He
nc

e thi
s 

af
fid

av
it.

 
m

ain
tai

ne
d in

 
the 

off
ice

 of
 

the 
An

sw
eri

ng
 

Re
sp

on
de

nt.
 

af
or

em
en

tio
ne

d 
co

nte
nts

 
by

 
this

 

Re
sp

on
de

nt 

de
ser

ve
s to

 
be

 
up

he
ld.

I say that
 the 

Re
sp

on
de

nt.
 I 

say that
 the 

ord
er 

dat
ed 21/ 

03
/20

24
 

pas
sed

 

asi
de the 

im
pu

gn
ed

 

ord
er 

dat
ed 21/ 03/ 202
4 

pa
sse

d by
 

this
 

A
pp

ell
an

t has 

fai
led

 to
 

ma
ke out 

a 
cas

e to
 

qu
ash

 and set 

In
 

view
 of

 
the 

ab
ov

e, 

it is
 

mo
st 

hu
mb

ly 

su
bm

itt
ed

 

that
 the 

ter
ms

 of
 

re
co

rd
s are

 

xV) 

pra
ye

rs 

ray
ed for are 

co
nc

ern
ed

 are 

de
nie

d. 

A
s 

far as
 

co
nte

nts
 of

 
pa

rar
gr

ap
h 32

 

to
 

36
 

and the 

den
ied

 and the 

xiV
) A

s 

far as
 

gr
ou

nd
 A

 
to

 M
 

are 

co
nc

er
nc

d the 

sam
e are 

Ap
pe

lla
nts

 are put to
 

str
ict

 

pro
of.
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: 

os
o8

20
24

 

S 
No. 

4 al
 

Ca
lan

gu
te Gaa

 

Who
 is

 
id

en
tif

ied
 

be
fo

re m
e 
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RI
AL

 DE
PO
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Co
mp

lai
na

nt 

Jud
ith

 

Ro
dri

gu
es 

pre
sen

t in
 

per
son

. 

Re
spo

nd
en

t 

abs
ent

." 

05
/05

/20
22

.T
he

 

pro
ce

ed
ing

 at
 

the 
he

ari
ng

 is
 

tha
t, 

"Ad
v for the 

Co
mp

lai
na

nt 

pre
sen

t. 

AND
 

W
HE

RE
AS

, the 
ma

tter
 was 

pla
ced

 in
 

the 
302

d 

GC
ZM

A 

Me
eti

ng
 

held
 on

 

with
 

pe
rm

an
en

t 
plin

th. 
HTL

: that the
re wer
e 14

 
nos of

 
sho

ps in
 

fron
t face
 of

 
the 

bu
ild

ing
 of

 
ma

son
ry 

str
uc

tur
e 

time
 of

 
ins

pe
cti

on
. The 

ins
pe

cti
ng

 

team
 

not
ed that the 

pro
pe

rty
 

fall
s in

 
200

-50
0 mts from

 

the 
In

sp
ec

tin
g team
n 

rea
ch

ed
 the site
 the 

ent
ry gate

 to
 

the 
pro

pe
rty

 was 

loc
ked

 

dur
ing

 the 

Site 

Ins
pe

cti
on

, 

ho
we

ver
 the 

Re
spo

nd
en

t was not 
pre

sen
t for the Site

 

Ins
pe

cti
on

. 

Wh
en 

the time
 and not 

all
ow

ing
 the 

ins
pe

cti
on

 

team
 to

 
ent

er the 
pre

mi
ses

 for Site
 

Ins
pe

cti
on

. 

Ho
we

ve
r, no

 
ins

pe
cti

on
 

cou
ld be

 
ca

rri
ed

 out as
 

the 
Re

sp
on

de
nt was 

loc
kin

g the gate
 all 

Re
spo

nd
ent

 

were
 also
 

dir
ect

ed
 to

 
rem

ain
 

pre
sen

t for the Site
 

Ins
pec

tio
n to

 
be

 
co

nd
uc

ted
. 

dir
ec

tio
n to

 
map the 

str
uc

tur
es on

 
site

 and draw
 a 

rep
ort

. The 

Co
mp

lai
na

nt and di
re

cti
ng

 its 
Ex

pe
rt 

M
em

be
rs,

 

En
gin

ee
r, 

Fie
ld 

Su
rv

ey
or

, 

Fie
ld 

Su
rve

yo
r of

 
DS

LR
 

wit
h 

a AND
 

W
HE

RE
AS

, the 

Au
tho

rit
y 

iss
ued

 

nu
mb

er of
 

no
tic

es for Site
 

In
sp

ec
tio

n 

wi
thi

n the CRZ
 

Li
mi

ts 

. 

ca
rri

ed
 out by

 

Mr. 

Ve
rno

n 

Ro
dr

ig
ue

s, 

ho
use

 no
 

483
. 

Va
dd

y, 

Ca
nd

oli
m

, 

Ba
rde

z Goa
: 

pro
per

ty 

be
ari

ng
 

sur
vey

 no
 

135
/7, 

at
 

Va
ddy

, 

Ca
nd

oli
m,

 

No
tifi

cat
ion

 

2011
 and 

im
ple

me
nta

tio
n of

 
the CRZ 

No
tifi

cat
ion

. Co
urt of

 
Ind

ia to
 

dea
l, 

inte
r 

alia
, 

with
 

vio
lat

ion
 of

 
the 

Co
sta

l 

Re
gu

lat
ion

 

Zon
e 

(CR
Z) 

WH
ER

EA
S, the Goa 

Co
asta

l 

Zon
e 

Ma
nag

em
ent

 

Au
tho

rity
 

(he
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na
fte
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DE

R 

Ref. No. 
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ZM
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rL

E-
Ce

 

m
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w.
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.go

a.g
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.in
 

4h
 

Flo
or.

 
De

mp
o 

GOA
 

CO
AS

TA
L 
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NE

 

M
AN

AG
EM

EN
T 

AU
TH

OR
IT

Y 

An
nex

ure
 A

 
Col

ly 

Fic
ld 

Su
rve

yo
r, 

Fie
ld 

Su
rve

yo
r of

 
DSL

R and the 
Co

mp
lai

na
nt 

rem
ain

ed 

pre
sen

t for the 

AND
 

W
HE

RE
AS

, the 

In
sp

ec
tin

g 

Tea
m in

 
its 

rep
ort

 has 

rec
or

de
d that

 

En
gin

ee
r. 

Ba
rde

z Goa 

wit
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CRZ 
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co
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tru
cti

on
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ltip
le 

str
uc

tur
es

 of
 

Gr
ou

nd
 +

2 
nos

. 

13/
14 

sho
ps 

str
uc

tu
re

s: 

in
 

the Ho
tel 

Go
lde

n 

Tu
lip

, 
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ddo

 

Wa
ddo

, 

Ca
nd

oli
m 

Ba
rde

z Goa
; 

wit
h 

res
pe

ct to
 

ille
gal

 

28
/01

/20
22
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Mrs
. 

Jud
ith

 

Ro
dri

gu
es,

 rlo 

H.
No

.D
-6;

 

TRT 

Ho
lid

ay 

En
cla

ve
, 

Nea
r 

(h
ere

ina
fie

r 

ref
err

ed
 as
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GC
ZM

A' 

in
 

sho
rt) had 

rec
eiv

ed
 a 

co
mp

lai
nt lett
er 

dat
ed 

AND
 

W
HE

RE
AS

. the 

Of
fic

e of
 

the Goa 

Co
ast

al Zon
e 

M
an

ag
em

en
t 

Au
tho

rit
y 

Fo
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ts 

(M
oE

F),
 

Go
ve

rnm
en

t of
 

Ind
ia 

pu
rsu

an
t to

 
the 

dir
ec

tio
ns

 of
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n'b

le 
Su

pre
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to
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the 

GC
ZM

A' 

in
 

sho
rt) has been

 

co
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ted
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 of

 
En

vir
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me
nt 

&
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.| 

&
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 | 
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(G
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) 
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Go
lde

n 
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, 
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dd

o 

W
ad

do
, 

Ca
nd

oli
m

 

Ba
rde

z Goa
. 

3)
 

Mr
s. 
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dit

h 

Ro
dr

ig
ue

s, rlo H
. 

No. D-6
: 

TRT
 

Ho
lid

ay
 

En
cla

ve
, 

Nea
r 

Ho
tel 

2)
 

Mr. 

Ve
rno

n 

Ro
dr

ig
ue

s, 

hou
se no

 
483

, 

Va
dd

y, 

Ca
nd

oli
m,

 

Ba
rde

z Goa
. 

Ca
nd

ol
im

, 
Ba

rde
z Goa
. the

se 

dir
ec

tio
ns

 and seal
 the 

pro
per

ty 

bea
rin

g 

Sur
vey

 N
o 

135
/7 of

 
Vil

lag
e 
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ddy

, 

1)
 

The Dy. 

Co
lle

cto
r 

&
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 of
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rde
z, 
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a..
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her
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 as
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e 
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er 
Se
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CZ
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Goa
; 

im
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t of
 

this ord
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pro
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ng
 

sur
vey

 No. 
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te 
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z 
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TH
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ty 
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cto
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pus
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eby
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ed
 to

 

as
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09
/0
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cid
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e 
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y 
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cid

ed
 to
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RE
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h 
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A 

M
ee
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the 
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d 
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A 
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). 

AND
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rep
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pro
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o 
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e 

rep
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ty 
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pro
per
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17 
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AND
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n 
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, 
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ddo

 

W
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o, 

Ca
nd
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m 
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z Goa
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h 
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. 
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ve
, 

Nea
r 

Ho
tel 

2)
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Ca
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Goa
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y, 
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, 

Ba
rde

z Goa
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se 

dir
ec

tio
ns

 and 

de
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l the 

pro
pe

rty
 

be
ari

ng
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vey

 N
o 
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/7 of

 
Vil

lag
e 

1)
 

The Dy. 
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r 

&
 

SDM
 of

 
Ba

rde
z, 
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her
cby
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Me
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er 
Se
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y 
(G

CZ
M
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ash

ara
th M

. 
Re

dka
r) 

CO
M

PL
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/89

/56
8 dat
ed 
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/06

/20
22

; 

rem
ain

s the 
sam

e. 

The rest
 of
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co
nte

nts
 of
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er 

be
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 Ref No. 

GC
ZM
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LE
 

Ca
nd

oli
m,

 
Ba

rde
z Goa

. the
se 

dir
ec

tio
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 and de
 

seal
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pro
pe

rty
 

bea
rin

g 

Su
rve

y N
o 
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/7 of
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e 
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ddy

, 
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r 

&
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; 

im
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es 
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pro
pe

rty
 

bea
rin

g 
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 No. 
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/7 of
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m 
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ge
, 

Ba
rde

z 

NOW
 

TH
ER

EF
OR

E,
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y 

Co
lle

cto
r &

 
SDO 

Ma
pus

a is
 

her
eby

 

dir
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ed
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 sam
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be
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ds as, 
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ord
er 

the
re is

 
me

nti
on 
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N
o 
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/1 on

 
pag

e 

2 
last para
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in the 14
/06

/20
22

; 

issu
ed 
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Dy. 
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cto
r 

&
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rde

z Goa
. 
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er 
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b: 

O
rd
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s.

 

C
O

R
R
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D
U

M
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W
wW

.CZ
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e, 
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log
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) 

Da
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/06
/20
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CO
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L 
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NE

 

M
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T 

AU
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Y 
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AC
ollu
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ed 
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e 
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A
s 
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ve 

MAPUS
A .G0 

A
 

SU
B.

D 

M
A

P
U

S
 

Dy. 

Co
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cto
r, SD0

 

&
 

SD
M.

, 

M
ap

us
a, 

Ba
rd

ez
 

Go
a. 

(G
ur

ud
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 S.
 

T
. 

Do
sai

) 

T
R

 

CCE O
F 
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-D

1V
, 

M
A

G
IS

 You
rs he

rew
ith

 and 

Su
bm

itt
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 for 

ne
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ss
ar

y 

ac
tio

n. 
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de
ta
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d 

Pa
nc

ha
na

rn
a 
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wn
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ich

 is
 

en
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os
ed

 ne
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ssa
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De
-se

ali
ng

 of
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ses
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/0

6/
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 at
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 pm. 
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M
am

nla
tda

r 
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ed
 the site
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ng wit
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pr
op

ert
y 

ow
ne

r for sta
tin

g tha
t the 

tal
ath

i of
 

Ca
ndo

lim
 

and 
rep
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co
m

pli
an

ce
. Vi

lla
ge

 

Va
dd

y, 

Ca
nd

oli
m 

Ba
rde

z Goa 

im
m

ed
iat

ely
 on

 
rec

eip
t of
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ord
er Ba

rde
z wit
h 

di
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cti
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de
-se

al 
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op
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y 

be
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ng
 

su
rve
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8 
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M
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h 
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r 
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/2 
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oli
m 
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me
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Flo
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o 
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we
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D
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ar
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en
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y 

&
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e 

M
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t 

Au
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, 
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M
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r 
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et
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No. 
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l:s
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-m
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nt 
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RE

 A
 

CoL
Ly 
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fai
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d the 
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